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Karnataka

6. 4x250 MW Mysore TPS at Chamalpura, Mysore 

Distt. by M/s Mysore, Power Generatton Ltd.

August, 1997

7. 200 MW CCPP at Tanir Bavi Dist. Dakshina 

Kanada near Mangatore by M/s Tanir Bavi 

Power Company

April, 1997

8. 65 MW DG based power plant near Bellary by 

M/s Sree Rayalaseema Alkalies and Allied 

Chemicals Ltd.

June, 19W
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Madhya Pradesh

9. Sipat Thermal Power Project Stage-1 (2000 MW) 

at Biiaspur, by M/s National Thermal Power 

Corporatbn Ltd., (NTPC)

June, 1998

Rajasthan

10. 650 MW Anta gas based CCPP Stage-ll of Anta 

Distt. Saran by M/s NTPC

December, 1997

Tamilnadu

11. 3x25 MW MALCO Captive Power Plant at Mettur 

Dam, Salem Distt., by M/s Madras Aluminium 

Co. Ltd.

June, 1998

Uttar Pradesh

12. 650 MW CCPP Stage-ll at Auriya by M/s Natbnal 

Thermal Power Corporatbn Ltd.

January, 1998

[Translation]

SC Decision on Industries Spreading Pollution

2875. SHRI RAMDAS ATHAWALE : Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state;

(a) whether the Supreme Court have given any de­
cision in regard to the Industries spreading pollution in 
Maharashtra;

(b) if so, the details thereof; and

(c) the action taken by the government in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF ENVI­
RONMENT AND FORESTS (SHRI BABU LAL MARANDI):
(a) and (b) Yes, Sir. The Hon'ble Supreme Court in Its 
various orders in respect of industries in Maharashtra has 
given a number of directions, including the folbwing:

Closure of one Industrial unit located in Ahmednagar 
District of Maharashtra;

Direction to Central Pollution Control Board (CPCB) 
to inspect 351 industries;

Direction to State of Maharashtra not to grant further 
permission/consent for settiog up or operation of any 
industry in Dahanu area till further order;

:tion of any kind shall be— Directton that no cor 
permitted within 500 mts of high-tide line as required 
under the CRZ notlficatk>n issued by the Government 
of India;

— Directfon that no constructton or tampering of any 
type so far as the wet land/Khajan area is concerned 
shall be done till further orders;

— CPCB shall examine the working of excavatbn of
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sand/mining operatbn specifically from the point of 
pollut'ion control and ecology preservation;

— Direction to Maharashtra Government to comply with 
two Notifications dated January 19, 1991 and June
20, 1991.

— Court requested the National Environmental Engi­
neering Research Institute (NEERI) to have the Mas­
ter Plan examined in conformity with the two notifica­
tions;

— Direction to the Central Govemment to constitute an 
authority for Dahanu and Thane respectively in the 
State of Maharashtra under Section 3(3) of the Envi­
ronment (Protection) Act, 1986.

(c) The action tal<en by the Govemment include the
following;

— An idustrial unit located in District Ahmednagar,
Maharashtra has been closed down as per the Su­
preme Court order.

— Maharashtra Pollution Control Board has closed about
12 industrial units and also issued notices for cbsure
of about 414 industrial units.

— The Govemment have constituted an Authority for
Dahanu area under Section 3(3) of the Environment 
(Protection) Act, 1986.

— The Government had constituted an Authority for
Thane under Section 3(3) of the Environment 
(Protection) Act, 1986. The Authority has submitted its 
report which has been filed in the Hon’ble Supreme 
Court.

[Translations]

Global Tiger Patrol

[Englisti]

Developnnent of Kandia Port Trust

2876. SHRI P.S. GADHAVI: Will the Minister of 
SURFACE TRANSPORT be pleased to state:

(a) whether the Kandia Port Trust has taken steps for 
developing the port in respect of shortage of water and 
creating more infrastructure there;

(b) whether the government have drawn any action 
programme for the purpose;

(c) if so, the details; thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SUR­
FACE TRANSPORT (DR. DEBENDRA PRADHAN): (a) to (d) 
Gujarat Water Supply Board is responsible for providing 
water to Kandia Port. Because Water Supply Board has not 
been able to supply adequate quantity of water to port, the 
Port Trust has taken up one scheme each at Gopalpuri and 
Gandhidham costing Rs. 58.62 lakhs and Rs. 67.08 lakhs 
respectively, for creating infrastructure for water supply in 
the Port area.

2877. SHRI CHANDRA SHEKHAR SAHU : Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state;

(a) whether a foreign agency called Global Tiger 
Patrols is providing financial assistance to sanctuaries;

(b) If so, the date on which the Union Government 
permitted it and the amount of assistance provided by it;

(c) if not, the reasons for not having any information 
about the activities of the Global Tiger Patrol;

(d) whether the Government are aware that the 
representatives of this agency had stayed in Raipur forest 
range in Madhya Pradesh; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI BABU LAL 
MARANDI); (a) No financial assistance have been provided 
to any Sanctuary by Global Tiger Patrol. However, assistance 
in kind have been provkied to a number of Sanctuaries.

(b) and (c) Does not arise.

(d) and (e) Yes Sir, the representative of Global Tiger 
Patrol visited Raipur Forest Rest House on 7.5.98 and left 
on 8.5,98.

[Englist)]

Private Participation in the Telecom Sector

2878. SHRI CHADA SURESH REDDY; Will the Minister 
of COMMUNICATIONS be pleased to state:

(a) whether the telecom Commission propose to bring 
about radical changes in the existing policy for ensuring 
increased private participation in the telecom sector;

(b) if so, the details thereof; and

(c) the hardships faced by the private telecom 
operators on account of existing policy?

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS: (SHRI KABINDRA PURKAYASTHA);
(a) and (b) No major change in the National Telecom Polrcy, 
1994 is proposed for the present. However, an Inter- 
ministerial National Task Force on Information Technology 
and Software Development which has been appointed by 
the Govemment to recommend steps that are necessary for 
making India a super power in information technotogy, Is 
considering a comprehensive package which as a tele- 
communicatton component as well.

(c) The hardship faced by the private telecom 
operators are not on account of the existing policy. Some 
constraints have been experienced by them in course of 
implementing their network roll out plans, both in physical 
and financial terms.


